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(iv) Reported assult by anti-social
elements on two M.L.A.s and a Chief
Councillor in Barapeta (Assam),

SHR1 SANTOSH MOHAN DEV
(Silchar): I wouid like to draw ihe
attention of the hon, Home Mimister
about u news items published in all
India newspapers regarding an assault
on 2 MLAs and one Chief Councillor
in Barapeta (Assam). It is a matter
of serious nature. It seems now the
anti-social elements have started their
unlawful activities against the elected

representatives of the people. More .

news about threats to the leaders of
political organisations who have ac-
cepted 1971 as the cut-off year for
detecting foreign infiltrators are com-
ing to us.

Wili the Minister of Home Affairs
assure the House that leaders and
electeq public representatives of
different politicai organisations would
'be given proper security by the Cent-
ral Reserve Police and the govern-

ment will take stern action against
those elements who are responsible
for this?
12.31 hrs

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPER-
TY (AMENDMENT) BILL

TYE MINISTER OF WORKS AND
HOUSING (SHR] P. C. SETHI): Sir,
I beg to move:*

“That the Bill further to amend
the Requisitioning and acquisition
of Immovable Property Act, 1952,
be taken into consideration.”
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The power of the Govermment to
take private property for public use
is a well-established fact. In justifi-
cation of this power, two maxims
namely, ‘regard for public welfare is
the highest law’ and that ‘public neces-
sity is greater than private necessity’,
are generally cited.

It may be recalled that the power
of the government to requisition and
to acquire such requisitioned immo-
veable property, has been in existence
for about four decades in our couniry
continuously. This power was first
conferred on government under the
Defence of India Act, 1939. On the
lapse of that Act in September 1948.
after the end of the Second Worid
War, the properties requisitioned
under the Defence of India Act conti-
nued to remain under requisition
under the enactment of the Requisi-
tioned Land (Continuance of Powers)
Act, 1947, Subsequently, Parliament
enacted the Requisitioning and Acqui-
sition of Immovable Property Act,
1952, which, in addition to conferring
the power of requisitioning and acqui-
sition of immovable property on
Government, provided that the pro-
perties requisitioned under the De-
fence of India Act, 1939 shall be deem-
ed to be requisitioned under the
Act of 1952. The Act, which came
into force on the 14th March, 1952,
was initially to remain in operation
for a period of six years from that
date but its duration was extended
from time to time. The Requisition-
ing and Acquisition of Immovable
Property (Amendment) Act. 1870,
which came into force on the 1l1th
March, 1970, made it a permanent
measure but restricted the period for
which the requisitioned properties
could be retained under requisition to
three years from the commencement
of the Amendment Act in the case of
properties requisitioned before sugch
commencement and in casg of any
property requisitioned  after such

*Moved with the recommendation of the President.
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commencement, to three years from
the date on which possession of the
property was surrendered, or deli-
vered to, or taken by the competent
authority under Section 4 of the Act,
of 1952.

After the Amendment Act of 1870
came into force, the properties requi-
sitioned before the commencement of
the Act, could be retained under re-
quisition upto the 10th March, 1973.
The maximum period of requisition
was extended by two years with en-
actment of Requisitioning and Acqui-
sition of Immovable Property (Am-
mendment) Act, 1973,

A large number of properties requi-
sitioned under the above Act were in
possession of Ministry of Defence,
Ministry of Works and Housing and
other Ministries, Although the Go-
vernment took necessary action for
acquiring and derequisitioning the re-
quisitioned properties, a large number
of them could not be released and
were needed by Government even
after the 10th March, 1875 and there-
fore the period of retention was fur-
ther extended by five years by the
Requisitioning and Acquisition of Im-
movable Property (Amendment) Act
of 197%. In the amended Act a pro-
vision was also made for quinguen-
nial revision of quantum of compen-
sation payable to the owners, This
provision was made keeping in view
that a large number of properties
were taken over by Government a
long time back and compensation then
fixed continued unchanged.

Over the years, rents have increased
very considerably and cost of main-
tenance has also gone up. The
owners of the properties due to the
reasons stated above, were pressing
Government for release of the re-
quisitioned properties. With the pro-
vision of quinquennial revision of
quantum of compensation, the interest
of owaers of the properties has been
to sonie extent safeguarded,

Accordingly, the properties were re-
quired to be reieased by the 10th
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March, 1980. On many of these pro-
perties which includeg land also,
valuable constructions of permanent
nature connected with nationa] defence
or the conduct of military operations
or other important public purposes
have been put up. Thus, in the case
of Ministry of Defence their difficul-
ties in either releasing or acquiring
the requisitioned properties which
include land are mainly due to strate-
gic reasons and lack of funds for ac-
quiring the land, Similarly. in the
case of Ministry of Works and Hous-~
ing, the need to continue the proper-
ties under requisition beyond the
aforesaid date stems from the utter
inadequacy of office accommodation
due to financial constraints has been
severely restricted. It will, therefore,
not be expedient from the public and
defence point of view to remove the
structures for the purpose of release
of the properties to the owners pend-
ing a decision to acquire or release
the properties. A phased programme
for either acquiring or releasing thes<e
properties from requisition within a
period of three to five years is under
contemplation.

In view of this position, it is neces-
sary to amend the Act so as to extend
the maximum period for which pro-
perties could be retained under re-
quisition or are to be acquired by a
period of five years.

With these words, Sir, I commend
the amending Bill for consideretion
of the House.

MR. SPEAKER: Motion Moved:

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act, 1952,
be taken into consideration”.

There are amendments. Mr. Nadar
are you moving:

SHRI A. NEELALOHITHADASAN
(Trivandrum):

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th May, 1980.” (8)
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MR, SPEAKER:. Mr. Daga, are you :
moving your amendment?
SHRI MOOL CHAND DAGA (Pali):
I move:
I
“That the Bill further to amend
the Requisitioning and Acquisition
of Immovably Property Act, 1952,
be referred to a Select Committee'
consisting of 7 members, namely:—'

(1) Shri Virdhi Chand Jain
(2) Shri Man Phool Singh
(3) Shri P. C. Sethi

(4) Shri Jyotirmoy Bosu
(5) Shri G. M. Banatwalla

(6) Shri Madhavrao  Scindia;
and

(7) Shri Satish Chandra Agar-
wal, i

with intructions to report by the
last day of the first week of the next
session.” (10)

MR. SPEAKER: Mr. Madhukar.
Are you moving your amendment?

SHRI KAMLA MISHRA MADHU-
KAR (Motihari)-

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act, 1952,
be referred to a Joint Committee of
the Houses consisting of 7 members,
5 from this House, namely:—
(1) Shri Samar Mukherjee
(2) Shri Chandrajeet Yadav
(3) Shri Ramavatar Shastri
(4) Shri Mool Chand Daga
(5) Shri P, C. Sethi

and 2 from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the quo-
rum shall be one-third of the total
number of members of the Joint

Committee;

that the Committee shall make a
report to this House by the last day
of jhe first week of the next session;
that in other respects, the Rules
of Procedure of thig House relating
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to Parliamentary Committees shall
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apply with such variations and
modifications as the Speaker mey
make; gnd

that this House do recommend to
Rajya Sabha that Rajya 3abha do
join the said Joint Committee and
communicate to this House the
nameg of 2 members to he appoint-
ed by Rajya Sabha to the Joint
Committee.” (11)

MR. SPEAKER: Mr. Chatterjee.

SHRI SOMNATH CHATTERJEE
\ (Jadavpur): Mr. Deputy-Speaker, Sir,
this Bill is for extending the period of
requisitioning of the properties which
were otherwise to be released and to
replace the Ordinance, that was
“brought in between.

Sir, the pointis: this is g sort of a
quinquennial exercise that is being
carried on. The requisitioning in
some cases, as the hon. Minister has
himself said, was made under the De-
fence of India Ruleg in 1939 and this
requisitioning has continued for years
and years and this five year exercise
is being done to extend the period for

another flve years.

Now, Sir, the position 1 would like
to stale is that Government everytime
says that the matter of acquisition is
under contemplation. The Act itself
provides for acquiring the properties
and for keeping the properties under
requisition. These two thingg are
there. Rents are to be paid. I would
like to know from the hon. Minister—
please take the House into coniidence—
to tell us how much rent is being paid
in respect of these properties annual-
ly. Ag I said already t{wo consequen-
ces follow—rent is being paid but
there are some favourite landlords
whose properties will never be releas-
ed nor acquired because the rent be-
comes a Very regular income.

Iother thing is unlesg the Government,
with the vast expansion of ltg activity,
comes in a big way to construct build-
flnzs of their own, this problem can
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never be solved. Every Government,
every public institution, if facing this
problem. Now, Sir, with the accele-
ration of the rates of rents in various
parts of the couniry, the revision
which is contemplated wil] mean that
they will ask for the present market
rent. Sir, if we get the capitalised
value of the rent, then, I am sure
everybody will agree that the amount,
much more than the cost of construc-
tion, has been paid. These large quan-
tum of rents could have been avoided.
There are genuine hardships of the
owners of the property. But if they
have no strings to pull and no influ-
ence to bear upon the authorities, they
continue to have their properties
under acquisition; they don't get them
released. The other problem is this,
namely, that in many cases buildings
are coming up with the assistance of
loans given liberally by the nationa-
lised banks. They are let out to the
Government at exorbitant rates. There
is no construction activity in the pub-
lic sector. Sir, it Government acquires
a land and makes construction on it,
there will be large-scale activilies on
it, which will generate employment,
which will also avoid the private sys-
tem of contracting and it will put
private contractors out of the way.
Continuation of lawg like these has
got a two-way effect if I may put it
that way. It is impairing construc-
tion activities in the public sector.
That is number one. Number two is
this. Huge amounts are being paid by
way of rents. Nobody can dispute
that ‘eminent domain’ is g matter
which is bound to exist, namely, the
law to acquire private property for
public purpose. It has to be there.
But what I wish to say is this, It has
brought in its trail other difficulties
and I would like to take two minutes
of thig august House on thig point.
This has become a source of litigation.
Of course this Act is to continue the
old acquisition but, an integrated and
a proper law of acquisition and re-
Quisitioning of properties is
necessary. From the Central
Government alsp, they must give a

MARCH 19, 1980

- Acquisision G 3
_(Amdr) Bill

clear thought to it. In the order on
requisition or acquistion, in many
cases, we have found that this has
become fruitful sources of litigation.
We know of cases where before an
order is made the parties get to know
of it unofficially tnat you are going to
take possession of the property and
injunctions are taken. Court orders
are intervening, In many cases public
projects are being held up.

Therefore, Sir. a time has come
when the Government should consider
very seriously sp [ar as properties
within the jurisdiction of the Central
Government are concerned. They
should frame a law which will provide
for more effective means of acquisition
and requisition of properties. 'l'his is
my plea. I would like t> impress up-
on this honourable Hcuse that this
type of piecemeal legislation and ad
hoc legislation wll only create situa-
tions like what we find now. And,
Sr, it does not scive the main pro-
blem. If we go through the State-
ment of Objects and Reasons of
similar types of legislations we will
find that the same statement i1z made,
the game excuses are given, namely, ‘It
is under contemplation whether the
property should be acguirel or not.’
Now, Sir, what I would like to know
ia this. Although the Act provides for
acquiring these properties, huw many
uvf such properties have really been
acquired? If not, why aot?

The money is there. Then I would
like to know what is the amount of
rent that is being paid? Which of the
properties they want to acquire?
Cann’t a law be made for payment
of the acquisition money by instal-
ment? These are the points which
are to be considered.

Now, there is a fea2ling that in some
cagses there is a recket going on, For
many properities, I am sure of, Gov-
ernment is paying lakhs of rupees.
We know that in the case of gne
building in Park Street. Calcutta, i#£T
am not mistaken, the Defeace Ministry
has taken over and nearly a lakh of
1upees or more as Paid as monthly
rent. Why can't the Government
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start coustruction sotivity? Sir, the
private parties are being given loan
Tty the nationalissd oanks and other
fcancial institutions, Why not the
Ccevernment get fingncwaal  resomrces
fiom the L.I.C, and the nationalised
Banks, when they are giving financial
assistance to the private construction
agencies? This Bill has to be approved
no doubt about it, But 1 would request
the hon. Minister not to tackle this
thing in the usual manner. This is
where our exchequer is losing. Private
construction agencies are getting bene-
fit at the expense of the public agen-
cies. Huge amounts of money are
going into the pocket of a few persons.
If a proper enquiry is made, a census
is made, the fact will be known, Now-
a-days most of the big buildings are
owned ty a handful of peeple and
these people are enjoying the huge
rents and return on their properties. 1
request the hon. Minister to look into
this matter very seriously. This Bill
has 1o be approved of, otherwise all
the orders of requisition will come tc
an end. Let it not be a five-year
ritual; come with a Bill and get it
extendeq anq the properties will
remain under acquisition for 41 years
from 1939 onwards or some of them
acquired recently will not solve the
problem.

SHRI INDRAJIT GUPTA (Basir-
hat): Sir, T would like to mention
some aspects of thig Bill, ] agree with
everything that Mr. Chatterjee has
said that this has become a sort of
bureaucratic ritual and Government is
not really giving its mind at all as to
how to effectually dispose of these
requisitioned properties, and the more
they are delaying over this matter, the
more this problem will go on accumu-
lating every year. One big lacuna in
this Bill is regarding the rates of
compensation. Regarding compensa-
tion, I am aware of the fact that there
are some big private property owners,
particularly in big cities like Bombay,
Calcutta and so on and for them it
may be umite beaeficial, profitable if
their big properties are to be requisi-
tioned by the Governmeni apd coptl-
pue fhem year after year 5o that Shey
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get a fixed jncome, But I weould like
the hon. Minister, when he replies, to
clarify that the rates of compensation
for such requisitioned properties are
the samg rates which were fixed in
1939 or 1942. Although a period of 40
years hag passed no change has been
made so far, no revision has been
made. There is a provision of raévi-
sion and now also if they pass this
Bill and extend the period for five
years, then during the five.year
period another revision can be done.
But in actual fact, whether it is true
or not the rates of compensation, by
and large, have been unrevised and
they have the same rates which were
fixed during 1939 —1946 period, Every-
body is not a big property owner, I
know in Calcutta city, for example, a
number of people with modest means,
middle-ciass people, have buijlt their
houses on their own. Those houses
have been under requisition for many
years. Perhaps the house-owner was
in Government service and was serv-
ing somewhere outside Calcutta, Dur-
ing the course of these years he has
retired from service and now he and
his family, sometimes with his aged
mother, have nowhere else to go. They
have been making repeated represen-
tations that they should get their
house back, otherwise where are they
to go after retirement? There are s0
many bonafide caseg like this, but
there is no provision or procedure by
which such genuine cases of hardship
should be gone into and if necessary,
these properties returned to the house
owners.

There is another type of exampie
that I can give of & certain high school
in a rural area. I would like the
Minister to take note of it; I know,
he cannot reply off the cuff. In the
Basirhat sub-division of 24 Parganas
district, very near to the border of
Bangladesh, there is a place called
Bithari., There, during the Bangladesh
hostilities of 1971, a high school which
caters only for the village students,
a very poor area was taken over by
the military and occupjed by sore
military wnit. Later on after the hosti-
lities that school was peleased
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But I regret to say that po compen-
sation has been paid for the requi-
eioning and use of that gchool building.
It was &also damaged during the
hostilities because it 1s very close to
the. border and some damage was
caused in the course of the war. They
have, however, neither been compen-
sated for the requisitioning nor for the
damage caused. They are very small
people and the headmaster of that
school goes on writing letters and
nothing comes out of that. What is
the machinery for such cases? Is there
adequate machinery to go into such
bonafide cases? I do not know.

The third point that I want to make
is that many buildings have been
requisitioned which belong to the State
Governments, particularly in big cities.
We would like to know—Shri Somnath
Chatterjee also wanted to know—what
ig the amount paid as rent every year
and what are the arrears due to be
paid? The West Bengal Government,
mot from now but from the time of
Shri Siddharth Shankar Roy and now
also, has been complaining the State
Minister of Finance has been com-
plaining that huge amounts running
into lakhs and croreg of rupees ig due
to the State Government ag rent
arrears for buildings which belong to
the State Government, which have
been under requisition of the Central
Government ang these dues have not
been paid. This is another way by
which the State finances are put into
difficulties. How are these matters to
be solved? 1 would like to have some
information about this from him.

1 agree that jt may be necessary
that certain number of officers belong-
ing to the Defence Services and other
officers, have to be posted in cities
like Calcutta, with which I am fami-
liar, Bombay etc. These officers have to
be kept there for varioug reasons, but
I see no reason at all why over this
period of forly years, the Ministry of
Defence or the Ministry of Works and
Housing could not adegystely provide
their own accommodation, build
their own accommodation for housing
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their officers. These buildingg wils
mever be de.requisitioned. In a city
like Calcutta or Bombay, Defence
Service officers and officers of other
Central Services would remain there
for gll time to come,. They are bound
to remajn there. So, instead of going
in for some kind of housing programme
of their own for housing their own
people, they go on occupymg these
buildings, some private houses and
scme State Government-owned build-
ings. Dues are not cleared up, rents
are not paid. In some cases, as I
have stated, compensation is not
given, where the owner happens to
be a small person or a board of schoot
management, This Bill, of course,
will be pressed but it is totally in-
adequate because the problems
which have arisen out of this acquisi-
tioning and requisitioning are not dealt
with. | thought he would say some-
thing in his opening remarks. But
he carefully avoided those uncomfort-
able issues which are causing of a lot
of complication and distress to many
people, So, 1 hope that when he
replies, he will take the House into
confidence, and not say: ‘I have just
come. I don't know what happened
during the Janata rule.’ pecause every-
thing is attributed to those 2} years.
It has been going on for many years.
I would request the Minister kindly
to reply to the points I have raised.

SHR1 P. C. SETHI: I am very
grateful to hon. Member Shri Somnath
Chatterjee and my very good friend
and a very old Member of this House,
Shri Ilndrajit Gupta for pointing out
the anomalies and gdeficiencies in this
Act, But T am grateful to Mr. Chatter-
jee for recognizing the fact that the
anomalies are there—which he has
pointed out and he will continue to
point out when we mutually discuss
and sometimes come to a definite
conclusion,

But the need of the hour is that this
Bill has to be passed. They have
acknowledged it, and I am acknow-
ledging that there are anomalies, I
am acknowledging that there are
difficulties. I am acknowledging that
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there arc cases of hardship. ] have
taken a careful note of all the points
which hon. Members have raised.
They have also asked me to reply to
certain questions which, it appears,
it will be very difficult for me to do
at this stage, because the buildings
have been hired by various depart-
ments, like Works & Housing, Steel
Authority, Defence etc, But this cen-
sug or collection of census—as W
whether it is this department or that
which has done—is all right; Dut,
ultimately money is going out of Go-
vernment of India’s Kitty. So, I would
try to collect the census from my
Ministry and circulate it for the
benefit of the Members.

However, the dimensions of the
problem which they have projected
are not 8s big as they have pointed
out, because of these figures which I
present for the consideration of the
hon. Members. Acccrding to the in-
formation furnished by the Ministry
of Defence, out of 38,000 acres of land
under requisition in various States,
that Ministry hag already acquired
about 77,000 acres of land by paying
a compensation of Rs. 40 crores, There
are only 21,000 acres left,

SHR] SOMNATH CHATTERJEE: It
comes to nearly one-fifth.

SHRI P. C. SETHI: Please take the
other view that nearly four-fifths has
beepn disposed of. But from 1939 to
1946, nothing was done. From 1946 to
1952 again, nothing was done. This
is how it has been moving from one
point to another. It was, really
speaking, somewhere in 1970 that this
Act was brought in. Since then, it has
been extended by 3 years in 1973; and
then again, in 1975 and 1977. The
late date has expired. That is why we
had to bring in the ordinance, And
now 1 have come to the House to
make it a law. I have carefully noted
the points made by hon. Members.

MR. SPEAKER: It is lunch hour.
You can resume after the lunch.

SHRL+P. C. SETH1: We can take
up. amendments afterwards.. Let me
conclude my speech,

Acquigition of
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SHRI INDRAJIT GUPTA: You
must reply to the pointg raised by the-
hon. Members. You think over them.
during lunch and give your reply
after lunch.

MR. SPEAKER: The House stands-,
adjourned till 2 P.M.

13.01 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL—contd.

SHR] P. C. SETH1: Sir, I was re-
plying to the points raised bty hon.
Membersg in connection with tie Re-
quisitioning and acquisition of immov-
able property (amendment) Bill. 1
was saying that the dimensions of the
problem are not that much: in the °
defence ministry 98,000 acres of land
were under requisition in various
states; they have already acquired
about 77,000 acres and about 21,000
acreg remain in that situation. Besides
they have also released 6600 acres of
land. Actually they are left with
14576 acregs of land including land
requisitioned prior to March 1970. The
area sanctioned for acquisition is 6424
acres; the area proposed to be acquired
—the proposals are in various stages—
is 1819 acres; area sanctioned for
derequisitioning is 1733 acres. Area
proposed to be de-requisitioned—543
acres, Cases under review 4057 acres.
As regards buildings, the Ministry of
Defence have 83 buildings only.

SHRI INDRAJIT GUPTA: Where,
all over India?

SHRI P. C. SETHI: Yes.

Including this requisition after
10-3-1970. On these sanction for
acquisition in eight cases and sane-
tion for derequisition in four cases
have already been accorded.
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“Two properties are proposed to be
acquired and the remaining 69 are
Jder review. All these figures we
have collected from the Ministry of
.Petence.

A few other questions were asked
by hon. Members—how much rent is
being paid by the Government? At
that time I said that it would be diffi-
<cult for me to reply instantaneously,
but fortunately for me we had a lunch
break. Though I had to miss a lunch
qow I am in a position to reply to
that. Rent being paid annually for
buildings is Rs. 32,25,636.

SHRI INDRAJIT GUPTA: Is this
for Defence Ministry buildings only?

SHRI P, C. SETH1: I think this is
for all. I asked him to furnish figures
for all. I would further check it up
and let you know just now.

For lands, the rent which is being
paid is Rs. 13,81,484. At Calcutta we
are building office accommeodation to
the extent of 1.76 lakhs sq. ft. Resi-
dentia] accommodation to the extent
of 2,000 units is being built at Cal-
cutta. In Bombay 2,600 residential
units are coming up. But in Calcutta,
recently during my visit to the capital,
I had a discussion with the Chief Min-
ister. There is some dispute that in
the area where we are wishing to
build Government houses, he wants it
for some other purpose. Now, there-
fore again we are in discussion with
them. The hon, Members if they have
any proposal or any viewsg on that
matter, when the matter is concretised,
I would come to you.

SHRI SOMNATH CHATTERJEE:
How much do you want?

SHRI INDRAJIT GUPTA: Where do
you want? How much do you want?

SHRI P. C. SETH1: I will write to
you. In Delhi office accommodation
which is being built ig to the extent
of 68.28 lakh sq. ft. and residential ac-
commodation is to the extent of 15,300
units. The genuine cases of hardship
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are also there, The Ministry of Works
& Housing has taken up phased pro-
gramme of releasing residential units
within a period of one year from
10.3.1980. This decision hag been taken
recently.

The Government banks are giving
loans to the private persons who in
turn are renting to the Government,

This was one of the questions put
by Shri Somnath Chatterjee. Building
programme is taken up keeping in
view the availability of funds with us.
I would like to suggest that ¢he build-
ing activity should not come to a stand
stil] altogether. We do not want to
become a country where all buildings
belong to Government. Otherwise, it
will be very difficult to cope with the
problem. Ultimately, if India gues to
that situation, I have no objection, but
at present...

SHRI SOMNATH CHATTERJEE:
Abuse of Government offices.

SHR] P, C. SETHI: I have noted
that private people are being given
loans from the banks and from other
financia] institutions.

SHRI SOMNATH CHATTERJEE:
There are financial sources from which
Government may take funds.

SHRI P. C. SETHI: 1 take a note of
your suggestion.

How many propertiegs have been
acquired and derequisitioned? Out of
98,000 acres of land under requisition
of Ministry of Defence as I have
already replied from 10-3-70 to
31-5-79, 139 residential units and 32
office buildings have Ueen released.
Therefore, we are trying to reduce the
problem to the minimum possible.
Even though there are certain lacu-
nae left, I have no objection in con-
sulting the hon. members or any other
persons who are prepared to give their
valuable advice. Even g person like
Shri Somnath Chatterjee sitting on the
opposite side has realised that the
Bill has to be passed, Mr. Chandrajit
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Yadav snd Mr, Gupta have aiso sald
so0. Therefore, the proposal for re-
ferring it to a Select Committee is just
not acceptable.

The school building is not one of the
83 properties requisitioned under the
R.A.IP. Act. 1t appears to have been
uged during the 1871 operations. There
is a geparate scheme for grant of ex-
gratia compensation in such cases in
consultation with the civil authorities
and the Defence Ministry will heve to
further look into the matter. But,
however, since the hon. member has
raised it, we would bring it to the
notice of the Defence Ministry.

SHRI INDRAJIT GUPTA: It was a
poor village school

SHR1 P. C. SETHI: True, but in
1971 it was used for military purposes.

SHRI INDRAJIT GUPTA: Then pay
something for that,

SHRI P. C. SETHI: 1t is not my
ministry which has to pay. But I have
taken note of what you have said. We
will approach the Defence Ministry to
decide the issue as quickly as possible.

SHRI INDRAJIT GUPTA: What
about the arrearg of rent?

SHRI P. C. SETHI: That figure 1
have got. 1 will pass it on to you.

MR. DEPUTY-SPEAKER: 1 shall
put the amendments to the vote vnless
any hon. member wants to withdraw
his amendment. Mr, Nadar, are you
withdrawing your amendment?

SHRI A. NEELALOHITHADASAN:
Yes; Sir, I am withdrawing mYy
amendment No. 8.

MR. DEPUTY-SPEAKER: Has he
the leave of the House to withdraw
his amendment No. 8?7 There is no

disgent.
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Amendment No. 8 was, by ledve, uith-
drawn,

MR, DEPUTY-SPEAKER: Mr. Ma-
dhukar, are you withdrawing your
amendment?

SHRI K. M. MADHUKAR: No; I
am not.

MR. DEPUTY-SPEAKER: Mr, Daga,
are you withdrawing your amendment?

SHRI MOOL CHAND DAGA: I
would like to speak on my amendment.

MR. DEPUTY-SPEAKER: With the
reply of the Minister, the discussion
is over. The question is whether you
are withdrawing your amendment.

MR. DEPUTY-SPEAKER: If you
want to speak, you will be given a
chance at the third reading. Now, are
your withdrawing your amendment?

SHRI MOOL CHAND DAGA: Yes, 1
am withdrawing.

MR. DEPUTY-SPEAKER: Has Mr.
Daga the leave of the House to with-
draw his amendment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 10 was, by leave,
withdrawn,

MR. DEPUTY-SPEAKER : Now, Mr.
Madhukar, are you withdrawing your
amendment?

SHRI K. M. MADHUKAR: No.

MR. DEPUTY-SPEAKER: 1 shall
now put Amendment No. 11 of Shri
K. M. Madhukar to vote.

Amendment No. 11 was put and
negatived.

MR. DEPUTY-SPEAKER. The ques-
tion is:

“That the Bili further to amend

the Requisitioning and Acquisition

of Immovable Property Act 10352, be
taken into consideration.”

The motion was adoptied.
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MR. DEPUTY-SPEAKER: Now, I
shall take up clause by clause ccnsi-
deration of the Bill, Clause 2. There
js an amendment by Shri Shamanna.

Clause 2~ (Amendment of Section 6)

SHR1 T. R. SHAMANNA (Bangalore
South); I beg to move:

“Page 1, line 10,—

for “fifteen years"” substitute ‘“eight
years” (1)

1 have given this amendment with
some purpose. 1 know that my am-
endment may not be quite appropriate
in thig connection but stil] I have got

a right.

In the Bill it has been stated that
in a phased programme, provision
would be made to acquire properties
in the course of two years or five
years. But I am of the opinion that
if you have the blanket powers for
requisitioning and acquisition for a
period of 15 years, that would be too
long a period. For new cases, the
time should have been reduced. A
comprehensive Bill could have been
brought forward for proper regulation
of requisttioning and acquisition. And
in the light of this, a simple enactment
keeping in view the interest of the
Government as well as, to some
extent, of the owner should have been

brought forward,

Undue delay in the process of
acquisition will give scope for corrup-
tion and room for reversing the pro-
cess of acquisition through influence.
In Bangalore, in one case, the cost of
the land on account of the delay, has
virtually doubled. And in another
case, by using influence, the building
has been taken back and the game has
been let out at double the rent. So,
under these circumstances, it is better
that there should be a comprehensive
enactment ity cover acquisition and
requisitioning.

In this connection, it, may not be out
of context if I say that the Urban

MARCH 18, 1980
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Land Ceiling Act, which is 4 Central
law in the State, has caused consider-
able difficulty because under the Urban
Land Ceilings Act a higher rate hag to
be given for acquisition of Jand, where-
as if the land is acquired by the milli.
tary or for any other purpose, it
would be paid at the lower rate. It
has caused great inconvenience, There-
fore, it is better that the Urban Land
Ceiling Act be scrapped in the best
interests of the State because, even
after so many years, this Act has not
been effective. Those who have in-
fluence and money naturally get per-
mission from the Government. I have
given a large number of cases where
permission has been given to the in-
dividuals, who bave been benefited to
a considerable extent. So, 1 would
urge upon the Minister to see, in the
best interests of the public
and also, to safeguard the interests of
the poor, particularly those acquisitions
connected with the slum clearance, it
is better that the Urban Land Ceiling
Act ag applicable to Karnataka, may
be scrapped and the State may enact
a suitable law for the purpose. Gov-
ernment have not taken serious gteps
to see that the unnecessary delays in
the acquisition proceedings are put an
end to. If they take 15 years for this
purpose, it is too long and it will be
very unfair. Therefore, I object to
the provisions of the Bill and press
my amendment.

SHRI P. C, SETHI: I think it is too
late for the hon. Member now to say
that the period should be reduced
from 5 years. I have said that we
are going to review old cases in one
year. But he is proposi four years
instead of five years. 4 could have
come with a proposal for two years or
three years. 1 it is necessary, I could
have brought it even now. But the
formality of going to the Cabinet and
other things are necessary. I can
assure the hon. Members that we are
on constant vigil and we shall try to
review the caseg which are pending
within the stipulated time given to
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the department within a year. There-
fore, I would request him not to press
for his amendment.

MR. DEPUTY-SPEAKER: 1Is the
hon. Member pressing his amendment
No. 1?

SHRI T. R. SHAMANNA: Yes.

MR. DEPUTY-SPEAKER: All right.
I Wwill now put amendment No. 1 to
the vote of the House.

Amendment No. 1 was put and mnega-
tived,

MR. DEPUTY-SPEAKER. The ques-
tion is:

“That clause 2 stand part of the
Bill”,

The motion was adopted.
Clause 2 was added to the Bill,

MR. DEPUTY-SPEAKER: Is Shri
Shamannag moving his amendment
Nos. 2,3,4,5,6 and 7 to clause 3?

SHRI T. R. Shammanng: No.
MR. DEPUTY-SPEAKER: The ques-
tion is:
“That clause 3 stand part of the
Bill”
The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 (Amendment of section 22)

SHRI P. C. SETHI: 1 beg to move:
Page 2, line 25,—

for ‘“this Act” substitute “that
rule” (9)

SHR]I INDRAJIT GUPTA. This is a
Government amendment. He must
speak a few words as to why he is

changing. He should tell us gs to why
we should accept it.
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SHRI P, C. SETH1: For an intelli-
gent, distinguished and old Member
of Mr. Indrajit Gupta’s standing, it I
am to explain this in a few words,
then 1 have to explain everything.

MR. DEPUTVY-SPEAKER: The ques-
tion is:
Page 2, line 25,—

for “this Act” substitute “that
rule”, (9)

The motion was adopted.

MR. DEPUTY-SPEAKER: The ques-
tion 1s:

“That clause 4, as amended, stand
part of the Bill.V

The motion was adopted.

Clause 4, as amendeéd, was added to the
Bill.

Clause 5 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI P. C. SETH1: Sir, I beg to
move :
“Thal the Bill as amended, be
passed”

MR. DEPUTY-SPEAKER:
moved ;

Motion

“That the Bill as amended, be
passed”.

ot qA W= oy (AT ) . wrTFfIswy
¥ €A IF & 07 fFar a77 ar arfemie &
fao & aumar g f& =7 1 qq grir fr ag
HIT FHT SV HT @I & AT AG | gH T
¥ gEwr 1939 # wiF fwar @r 1 gEawr
i@ fFgge 07 40 awgraw d ) v
are xawt fefras & g9 &1 g fafaeex
Fr A & AT g A § o ow & d@
®T FF FE oA @V &) SfFT T AT
Ty 7z ¢ fF 9 gHET TX 97 FT I KA
gar & 1 wigA fafre & v @A w1 W@
wreara famr a1 Iawy § g T gAr PO
qrgar g )

As reported in the Lok Sabha
Debates, Vol, XI, Third Session; 1971;
Col. 38, the Prime Minister+ssaid:
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“This Bill only seeks to provide
the necessary legislation as a con-
sequence of the proclamation of
Emergency made by the President.
We have tried to interfere as little
as possible with the normal avoca-
tiong of our citizens.”

At the end of the debate, the Home
Minister, Shri K. C. Pant said:

“While support came from almost
all sections of the House, certain
points were raised in the course of
the discussion. One of these was
that thig measure should not extend
beyond the period of Emergency. In
a democratic country, the sentiment
is natural and I respect it. I can
say that our intention is that this
should not extend beyond the re-
quirements of the Emergency.”

g9 77 97 fF e g A a9 @t sy g
¥ GETT 7 21 41 IF AFE ® BT BT
fear @17 | WT TW 0¥ & F15 3G AT
qraw f& 3% ¥wmra &t fear 3 e
gt fear 1 ¥F 1952 ® Ez & ¥R 5
6 F1 =T AT,

may I know whether any Government
has implemented these sections or
not, or simply we must say “Yes”?

#x uF gara femr & UITIR BT I F
FIXH, AT FJHA X A TE § IAFT IFY
faar & 1 =d, 1976 H FERT f5a A
133UFT qrT v Afwa Iw grAAr mw
a& adf fasn 1 1976 ¥ frdw 7 & a9,
R F AR ITLR RE fF 3T Oy F wormev
T e fawm agr A ¥ gfvwfot &
T wa9T B F FTI0 IA AHIA KT FHIFAT
& war fFar mar @ 1 \aEr w6 WY A7 S
gar ¢ feda awoww ¥ fao &1 af o ad
. f&ar & fafrq vzea § 999 97 71T
1976 ¥ W9 gHEYT ¥ ¥ EFWT 1980 F
qg Sy 2 & IAw gwrasr 34 faqr war
wifs fewa w7 #xweT & a7 & a1y 77 T8¢
g, ar miw FMA ag FEt FT AT 0
w1 g2 99¢ 19-3-80 ¥T & |

feama?, 1972% TrERT ¥ 190. 68 U%E
oA &Y T WYX 7 6T d arg IAwT Rt
fagrar | #X wq w91 @ wwy AnEw
Y szr ar fF QR @@ 9T AreR & Qe fad
o g rE AT fe ¥ SRS F AR ¥
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wt gramT a8 gzar ot &7 s ar fw
7 a1 w foreer gen o wrowr wiiwasa § 9w
ar  ®R @ s s frmrew A feadr

?

4,
3

:
3
3,
5

o

3

< .

e f& 1939 & o § gAY & o,
S T AT IAFITQIA AT 97 ! ¥ TG IEE
gafes 81 @ & 7w ¥ A g afeT
FF1T 98 gf & &)X IF 9T ;T W KA
a Afw R Arag wA E W an @
JuATCR FER Y M 1 1977 H AT
qigf #r AETT ¥ gwgA fear o 1975 %
TRy @eET g q& 97 1 g fawrn @raar
2fr memwr T 8, 7 wa W oAt @ WA
mifedeg et | a1 awa faerm @t
St mqar  feErT m oAw 0w wrd fEEr
fafarzz 1 wa1g 97 7 Av+1 St § & argd
os &7 EY I AN Afai g fam ot @
aft wfgat 3T 97 3T Qe faar g o
77 At sg @ A, ad femEd €Y
£ w3 agt # 1 wma fafawee gy §
fo gn Wk wTR £ A0 (smaewa) A
1977 |7 1975 HIATHI LT, WT FEL-
T wT F Il gz sifwo o W 9g T
orw g€ fr gwrd W 39T A7 AT aSedl A
ag  =w & ar  wEw s

“I require your cooperation and I ac-
cept your amendment’” Then they

remained silent. &1 ZAF1 ag HIAH EHT |

When they talk of the principle, what
is the amendment?

wisiz zav 78 471 fF w9 oF gdEe wAd)
¥ Fz x7 92 fax fa=re #ifoo 1 wwd 1€
T atg AF FEr Ar | KXY mpad s fa &
faer ®1 wava w7 g 1 &F F@ 91 & gH
vy faqy o7 faare son wifge ) wOY 9¥
wwr wF feor @ &% 3% fag-gr & foar

uw wreYa weeq 34 fag gr fwar ?
T2 war arfzo oar )

W §eowE wm o g ¥ AEEr R,
¥fga & qift & fefgfem & @A TRaT §
gafan faz—sr fwar | mdf & @ s TE F
% 1T 4% FEA A1gAT § @ qwmF o
faor w1 &, =wa g Fared fw I&H qfeaw
gy w7 ¥ 7

The phrase is ‘for other purposes’.
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"Ry ¥ fu fexdy fieaedr o & s
i Yty s At &7

st oo ®Yo ¥BY: AT FATAT R

ot www wm o WY wIeA qanar @,

I heve followed it very well. You can
not collect it. The answer is there.

& gz foar, T foar fe wg sier wdee
|

rafar & &7 w1 o1 fr nax faa & w9
NF TUEHE F gy § QT 917 ANy
AETTATRAT 9TZY § 1980 F A7 IN ywrASH
FT T wrar? Fem ? gAfam A g ady &
a1 FEAT feerr, f&g T 97 24, t:ﬁ
g I% T 3

Wt wwer fw mewr (W )
IqIETE  WETEQ, [IOA :ri\‘qg%raﬂ'a?rai\'
feqr | ot g7 HY feam 91, gAE w9 @
grow & frdee 7 fomr @) A # 7 9%
Tg g |

Y ft 5o 7, a@ fAa g §
AL R i L w?arga”fﬁ%
e g1 Yz wEd 2, fer fafad, fex
ofe? a¥x fox ey | gz fasr smd 1952
¥ qEE@I, 1975 ¥ IHN  wHvERT 17 WX
1980 & wearaw 91 fRar ol oy foe sdr
YN faq qATHRS &1 WO ST e faar
2, Tud Og pfE —

fagas &1 |z 2 wqrad  mmfe
wfauger . meiw wfuafqam,
1952 FT 9137 6 FY I (1%)
¥ FE HWEA FW & fau @
fama f& wfuugw & wdfm awfa
foadr swfewan wafa a5 & o1
aFEdr 2, 99 wafg &7 g F¥
a% & fag o a@gr faar @

% gy weET 4T f& T ®Y T oA}
os  Fifmefar faw aw sifee 1w
Terg, *f dWATT wESl T s T
qo, AR FT QA ETF Ao gq off § wEa
Tigdt g & ag fauaw sga sea § amn
AT | TEY qIC H qga  wSATEAT 2RI |
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m™ &1 g ¥ o IR g ¥ AT AW IIT
'ttg,aﬁm fada & fog = wr€ forfor gor
aerf s w & ww e
feqiideasmAafiar @ | v
ara ¥y & for ¥qw A AT GwrA 9¢ waw-
f-mfvr Lo oo A

AR fad S ¥ FFNT s
£ FiEa § | oWy agrae wT I A
g o frady a9 ® 1 = WAl
1 feoan fear o w@r g, AT sH feuy A
FEB AR AT TRAE | TE I T

fem T wifee L & s

@Y ggaa g, Afew forwagn &
AT W@ §, IEN IF IEwW % g
2 | =X W fatgw w7 fodae
AT, WETEA 97 €% €7 ¥
,ﬂ’rqmrﬁ:zfmfaagrrﬁm%
a1, ford TTATT qUEA X AY

:rcrz'ci’ra foay &8 G 92 S
¥z fagin #7 A sew §, @ FW A
qFar a1 |

aF @z ¢ % gt wErem A R wramr
w:‘r;rar Rl MY TA AWYA KT AZ HET |
wz ﬁﬂ’fmmwfaﬂnmthmmﬂj

;pm

3

PELEELE
ig;%a,ﬂ

"l‘b-’ﬂ’

WAl 1 FF F@VE | Afww § IAET AR
fammar =wmgar 7 fr ag @Y fedw fearddie oix
®Wz ¥ Wy feredz & i &1 Awer § o
# T ¥ dwEl ATy 2n e awa g,
w%&-{fzmﬁzmd’rma”r?rmaﬁﬁ
& foo framr & s st § @ g\
ETEAT g9 | Ay § ax W 7@y frar my
&1 s feww feudde sl @ fenddz
* @y ¥ #1€ qove 2——31T & HAWT 1971
T 1972 ¥ @Y F——, & g WIHHT & WUy
aEda ¥ & ST R gwar & | Oo% @
gaoae § WX OF dI9  gaawe g |

TR FTIN FT IAAT W ¢, forrar
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gaen AW g 1 R el e
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[=fr dYo #fre @dY] 5,000 hor Rs. lg,ﬁoohare paid in lieu
: of whatever e the compensation.
?5& ;?ﬁmh wg wrerh &% ot Scmething like that, based on the
financial position, based on other con-
uw MAA @qtw WY I &TX 9 straints, given the resources, should
TFEATE | be given. These are valuablz sug-
- gestions which will be taken into
=t Yo @0 AN FIAT A7 AATAR consideration. I would reques: Mr.
WG FAAT F | FAC AT oY gar g | Daga to realise that, we had just taken
#FET F qe AWEIR L WA A arfegrRe over and we were busy supplying
F U9 qEEy F AT FT F, q FAIS( A | diescl and kerosene; therefore, this
w21 aF feda fearsde & wrEw@Fal & was gt a very low prioritv and an
yre g, A0 FOZuAEY ¥ o38q &Y ¥ Ordinance had to be passed  One
Grafrr I F (A qAA F TG | WG Mi:uster was dealing with two De-
27 fx  watar &1 9F faq1 ¥ oF faq @ partments, and priorities were diesel
¢ I faw @@ a1 w1 AL famm W and kerosene, and not this Ordinance.
gg Awa [ g | rEgd e Tt o AT If we refer this Ordinance to a Select
qTar ¥ 1w feew fearde ¥ =X & Committee, it will have no meaning.
FE AW ¥ W E, 1 W F@r 9¥ fedr [ agree that we should have a com-
qY  FHAZ FOS F[ GG XSF q9 ATGT prchensive legislation, but this is not
FET AF TG F FEIATS F1 GfFTH 17 A7 AR the last Smnce 1939 we have been
g1 g g A Ft FW@I g (ewA F having this on an ad hoc basis many
aFfrsow gy fragrfimm & a1 ¥ o 8} times. Let us try once more,
qT ¥ AW gAE Ag & Jdr 1 fedw
ﬁfﬂ?g"r 7 T § I F1 9a1 A fAheds MR DEPUTY-SPEAKER. The
&1 o1 781 qar ilF ag feda w1 707 @, cuestion 1s
T IATT A I ¥ A AT AT E W%
« fednfafaesremw @ s 1 &, arsfaw “That the Bill, as amended be
FIX A AMYIAT TR AT ART § 1 &l passed ”

A FTHF weuara & fou a9y qedr & safE
g &1 AFTE Froa W% 39 F fav owixa
TAWH A A FIW AT w7 TA ¥ T3
A SE R fe wamerd 21§ 3w sfedmr

The motion was adopted.

FTa1z f& oWy & ag wezw afay o s&ar g=0 14 43 hrs

1 W@ g ) W9 A Fg f& ¥ oar ox &

S7 Wigr g food 9w g A 7 o8 ame DISCUSSION ON THE TWENTY -

sy fqest 727 9o w7 & A1 IF ¥ A1 g FIETH REPORT OF THE COMMIS-

WX WE I3 Z Az A At = AT H SIONER FOR SCHEDULED CASTES

TH g13381 ggarvdram e fweaw fzdw AND SCHEDULED TRIBES

W AT 34 a1 ST 43 A ar fafarer w@r

HUM P I FT JT I AGTG AT ¥ ST FFEA MR DEPUTY SPEAKER: We now

2 A efd weaarg fw gw ¥ epvrafew gn to the next item relating ty con-

fer & 1 sideration of the Twenty-fifth Report~
This delay should be cut to the cf the Commissioner for Scheduled

maximum possible extent | would Casles and Scheduleq Tribes

even like that there should be no

delay. 1 would even go to the extent 137 Wogencra Makwans

of saying that, when we reauisition THE MINISTER OF STATE IN

a property, as Mr. Chatterjec has  THE MINISTRY OF HOME AFFAIRS

suggested, if not full compensation, (SHRI YOGENDRA MAKWANA):

something should be given in advance.

so that the party does not starve Sir, T beg to move-

completely T respect these senti-

ments. The quantum can be deci- “That this House do consider the

ded. For example, when a govern- Twenty-fifth Report of the Com-

‘ment servant dies, immediately Rs. missioner for Scheduled Castes and



